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In 	: a a-  )]eecNtion under Section 19 of the Adiai.nistraLiVC 

Tribunals Act, 1995 f:Lled on l8-4-198, the petitioner Shri Rccmccsh 

Kurnar 1(riaur worhing as Deputy Commissioner of lIurel Development 

in the state of Guare has chalJ.cngad the select list areoared 

by the Selection Comriiittee in the year 1979. Ie claires that he 

ought to have been considered and sciecLed by the Sc4ection ComreittcE 

for this cadre post of I.A.S. against the promotional guota and. his 

juniors arc oromoted and hs has been denied his )rorn.otlon, over- 

loing his meriborio pe 	a us 	rformnce in seic 

	

o k 	 . 

The oarty in aerson has been heard. I: yes brouqhL so his 

notice that the aa1iCatiofl suffers from three infirnitias,vis *1 

(1) lireitation (ii) $uoality of causes and reliefs andjnon-ioindr 

of aarties. Accord ing to hire h-  .eed several ecearesente ions arrd 

eec ited for the reo]e,c of this authorities and hence: he has 

this Tribuiial aftee exhausting his rcres.die a. 

: is significnb so notes chat she substantive rclfvhicle 

tb: nstiLiora clair.;s is th25 of quashing the select list aropseecT 

by the Sele ction CommitLee in the year 1s7-. Thus, Lhe grievanc' eEl 

the pesitioner regarding Lhs denial of ororotion end non-consid -:- 

reei:jon for the same arose in th ye --a 1979. Admittedly, his hei not I 

tab. n any legal acLions regarding this r ..-drasoal of his grieva.ncc 

amcc. the year 1979. Nowas -aer the gY55J:s )fl Contajfl.d Urldc-a 

	

section 21 of the AdainistTtjvT Ta-hameja Act, 1 TE 	bh : cerE ar--1- 

	

ice respect of ceich an ace clication Is ref Shulf, 
h5\r 

	hr 
reason of an order made at any tii.n wEtb! three years imnr 

	

c 	no ee ct on 	i cm m 	
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1st i'Joverer 1 iS. Any gEivance in resoect of an order massed 

beyond three years next before the aoeointcd da i.e., 1-11-1985, 

can not be taien cognizance by the Tribunal and redressed ( see 

...3.3hinghal v/s. Union of India ATF: 1986 CAT 28 ) . The setition, 

elreforc, cannot he enterajned as reoeatec reorosentations Co 

eat keem the QauTe alive. 

:or cv a,tb. 	aitiocca 	saeeht several reliefs a_-;shown 

in )er:-7 of hT 	1tien whlcb ar eels mci out of different 

causes • He has inter-alia challencred the order of cronotion 

given o one Shri U.C.Dave who officiated in the I.Z\.3. cadre post. 

According to bin, he. should have been given the olace in the 

I.A.3. cadre above Shri. Dave. In this regard he has not stated 

when he was oroaotcd and he has also not been made a marty in 

'--he oresent acolication. He has also sought direction that the 

select list crepared by the Selection Corruaittee in the year 1985-87, 

be also quashed without joining the parties affected thereby. 

""he aetitioner is informed that if he has got an cause or 

7rievancc whch is within the scose of Section 21 of the Ade.ini.tra- 

a1ve2 T:ibunels Act, he w 	a ould b at liberty to file a fresh 
2wt - 

eDalication based on in-T cause ane consrucntial relief 

C. 	 . 	I 

reoared by the Selection Committee in the year 1979 can not 
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2. 1. Trivnd.i 
1 1C Chairman 


